CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.2379/2003
Thursday, this the 25th day of September, 2003

HON’BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)
HON’BLE MR. V.K. MAJOTRA, MEMBER (A)

?
S i yai,
WG ‘ate Secretary {(Adhoc)
G inistry of Power,
R ram Shakti Bhawan,
R oeifii
Ve Applicant
< Shii Yogesh Sharma)
Versus
i Urinon of India thirg’
The Secretary,
Ministry of water Rescurces, Govt., of India,
New Deihi
2. The Under Secretary, {(Admn)
Govi., of India, Misnistry of wWater Rescurces
Shram Shakti Bhawan, Rafi Marg, New Delhi
N The 3Jecretary,
Qovt of India, Ministry of Power,
Shram 3hakts Bhawan, Rafti Marg, New Delns
4, The Secreatary,
Gepartment of Personnel & Training,
Govt, of India, Lok Nayahk Bhawan,
rhan Market, New Celhi
v REspondents

Y HON’ MR AK I SWAMINATHA E CHAIRMAN @

Hear Shri1  Yogesh Sharma, learned counsel for
appii it
z. The appiicant & aggrieved by the V;f;cs Order Jatsd
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Js JeLUUL T ISUE Ly rrsgpGnaselic NG.o. The learnsd counse! hias
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2. wa note from the facts mentioned above in the

* 3

impugnad OfTice Order that the decision taksn by respondent
NG.2 is in pursuance of the advice given by respondsnt NG.4

- COF&T vide OM dated 12.8.20CG2. The impugned Offics

Order 18 a noni-speaking order and does not reveair ths
reasons  why a decision has been taken by the respondents to

ier by Memcrandum dated

7,4,2002 certain reascns have been given by the respondents

‘' regarding reversion of the applicant. He has alsc Dbesn
given an cpportunity to file a reply within a period of 13
days from the date of receipt of that Memd - andum. The
learned counse! has subimtted that inspite of the aforesasd
representations made by the applicant, the respondents have
not issued any reply so far. Hance thig OA,
4, Noting the atove Tacts and the submissions ma Ly
the learned counsel for the applicant, we considsr it
aporopriate  to dispouse of this application by directing the
respondents o deal with the aforeszaid representations in
accordance with law and rules and pass a dJdetailed and
speaking order within three months from the date of receipt
of a copy of this crder. The respondents shall also take
into  account Gthe grounds taken by the applicant in  the
present 04 which may also be considered as part of  the
aprazsantalian.,
5, Registry is directead to send a copy of the TA 1o the

spondents along with the copy of this order.
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(V.K. MAJOTRA) (MRS. LAKSHMI SWAMINATHAN) ;
MEMBER (A) VICE CHAIRMAN (J)
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|






